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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commercial Complex(BDA) 
md irana 98 1 
Bangalore - 560 038 

Dated s 	31' 

Application No. 

Applicant 

Shri B. Raghuveera 

To 

80/87(F) 

V/s The General Manager, Southern Railey5 
Madras & another 

The General Manager 
Southern Railways 	(Copy of the 
Park Town 	Application enclosed: 
Madras - 600 003 

The Chic? Engineer (Con8truction) 
Southern Railways 
18, Miller's Road 
Bangalore - 560 046 

S. Shri N. Sreerangaiah 
Railway Advocate 
3, S.P. Building 	(Copy of the 
10th Cross, Cubboripet Application 
Bangalore - 560 002 	anclosad) 

1: Shri B. Raghuveera 
2718, III Rain Road 
V.V. Puram 
Mysore - 570 002 

2. Shri N. Basavaraju 
Advocate 
18, Kurubara Sangha Buildings 
II Main, Gandhinagar 
Bangalore - 560 009 

Subjects SENDING COPIES OF ORDER PASSED BY THE BENCH 
IN APPLICATION NO. 	80/87(F) 

Please find enclosed herewith the copy of the Order passed by this 

Tribunal in the above said Application on 16.3.87. 

L")p6ty 	a*Q 
(Judicial) 

End z As above 



IN THE CENTRAL 
TflIuNA,I AXJITIONAJ, REN CH, 

flNGAL4Oii 

ORDER SHEET 

Applicant 	
u Applicson No 	 f 1987 

H 

Advocate for Applicant 	 Adocatc for Rcspdtnt 

I 
	d 

Date 	 Office Notes 	 Orders of Tribunal 

ChRKRKPIJ)/PS(MPJ 

This aplicatiortwhiCh has not 
')4 t been drnitted 	5 1ha come before tie 
'today to 	nidr --thi applicant.__ 
rnpplic'tion for condon:tiofl of delay 
in filing original application. 
It--tr,nns.--ircs that the ord.rS against 
which this applicatiOn has beenfiTh 
were passed on 6.9.64 and 8.10.64. 
If that were so,the appliCtiofl ehould 
have been filed within six months 
of 1.11.65. By this criterierths 
application is delayed. In the 
course of the arguments, in which 
Sri NBasavarajU, learned counnul 
for the apolicant and Sri M.  
Sreerangaiah, learned counsel for the 
respondects appagrag aarticipated, 
it appeared that the applicant has 
also filed an appeal before the 
General Nanaer in r.sprCt of the 
Carrie grievance on 16.6..'The 
General Ilanager, obVIOUSlY, canno 
take up that appeal when this apo 
is priding. 

Since the matter is pending in 
apoeal we would like to giv, the 
General ITIaflager an opportunitY to 
dial with the grievance of the 
apolicant. Therefore, the question 
of condonation of delay need not be 

nsid'rrid by us. The application 
is therefore rejected at the 
admission stae itself' with a directici 
to the General Manager to dispose of 
the appeal pending before him uithin 
tnr.e months from the receipt of 
this order. 

In the result the application is 
dieposed of. No order as to costs. 

I'lembnr (J) 	Number (cs.) 

_:T1re 	67 

ADMIi '.. 	TtWJA.L ) 
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AGALUhk 


